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ff«gning of Original Registration 
Applications.

9707. S H R I AX NTH U SAH O O : WU1 
the M inister o f P E T R O LE U M , CHE­
M IC A L S  A N D  F E R T IL IZE R S  be  

pleased to state:

(«) what is the meaning of the ori­
ginal registration applications;

(b) how many items are manufac­
tured by the foreign firms with more 
than 26 per oent equity participation 
who have been issued registration 
certiflcates-name of the firms, details 
of products and capacity indicated in 
the applications Form ‘A’ and ‘B ’ at 
the time of registration and present 
items manufactured which are based 
on imported/canalised in Form ‘A* and 
*B’ for which raw materials are relea­
sed during the last three years, item- 
wise raw material and value may be 
indicated; and

(c) whether under Drug Policy 
Government proposes to regularise 
items not mentioned in the Form ‘A* 
and *B’ at the time of registration if 
so, why, detailed reasons please?

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM & CHE­
MICALS AND FERTILIZERS (SHRI 
JANESHWAR MISHRA): (a) Under 
Section 10 of the Industries (D & R> 
Act, 1951 which came Into force on 
the 8th May, 1952, every existing 
undertaking had to register itself 
within a prescribed time and a certi­
ficate of registration which has the 
status of an Industrial Licence as 
prescribed under the Rules was to be 
issued to such firms. The applications 
submitted for grant of Registration. 
Certificate are the original registra­
tion applications.

(b) Since the Registration Certi­
ficates were issued in the fifties, the 
details asked for are not immediately 
available. However, the exercise that 
would be done at the time of grant of 
ObnsofUdated Industrial Licence to 
drug manufacturing units, as con­
tained in para 37 of the Statement 
consolidated Industrial Licence to 
the (Hathi) Committee on Drugs & 
Pharmaceuticals, a copy of which has 
been laid down on the Table of the 
House on 29-8-78, would enable the 
Government to scrutinize the item® 
fBWw tip tor manufacture by the drug  
manufacturing companies subsequent 
to the grant o f Registration Certifi­
cates.
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(fc) In terms of new Drug Policy, 
no unauthorised production (that is 
production not authorised by Indus* 
trial Licences, COB Licences, Permis­
sion Letter or DGTD Registration) 
shall be regularised.

Imported and Indigenous Raw Mate­
rial required tor Mttmfactnre of Bulk 

D rags

9708. SHRI AINTHU SAHOO: Will 
the Minister of PETROLEUM, CHE­
MICALS AND FERTILIZERS lie 
pleased to state:

(a) name, quantity and value of 
imported and indigenous raw mate­
rial required for manufacturing 1 kg* 
of each ot the bulk drugs, for which 
prices declared/approved produced 
during last three years by foreign 
firms with more than 26 per cent 
equity participation;

(b) C.I.F. prices of imports of these 
drugs, quantity imported from each 
source with C.I.F, value at each 
source, and

<Jc) legal position regarding decla­
ration of prices of bulk drugs where 
the declared prices were accepted by 
the Government and in how many 
cases they have been increased there­
after with or without the approval of 
the Government separately. In how 
many cases with details of the manu­
facture ot bulk drugs the declared 
prices were not accepted and the rea­
sons for the same?

THE MINISTER OF STATE IN THE 
MINISTRY OP PETROLEUM & CHE­
MICALS AND FERTILIZERS (SHRI 
JANESHWAR MISHRA); (a) to Jc).
A Statement indicating names of 
drugs, declared prices, whether ac­
cepted or not fbgl the Government 
alongwith reasons for the same and 
the c.i.f. prices wfeerever available has 
been furnished la reply to Lok Sabha 
Unstarred Question No. 9779 to be 
answ^d on the 9th May, 197«. De­

tails of sourcewise import alongwith 
quantity are not available.

Details regarding names, quantity 
and value of imported and indigenous 
raw materials required for the pro­
duction of bulk drugs are furnished 
by the manufacturers to the Govern­
ment for its use in cost examination 
and cannot be made public by the 
Government. *The value of imported 
and indigenous raw materials requir­
ed for each of the drugs is given 
below:

S Vo Name of drtu* Imported 1 ndige
raw mate­ nous row
rials re­ material*
quired inquired
per Kg per Kr.
•>i pro­ o| pro­
duction duction

Rs. R«.

i rimmliopnni 'OJ5-5r» 70-07
1 Swlphanvthoxa-

iiole H V <>7 -if,
3- rrrunoui . Vi I 10
4 Diloxaimdr

Furoate >'•54 96. 6 9

5* FuMemide 196.30 1056.70
6. Lidoflavin (fift^.OO a n .00
7. Rutin MF tH.Go l» -9 >
8. Mebenda/ole fx)6G.or> 2'fi.oo

9- Mironaaole Nit-
ra tc • • 11553-00 3527-00

IO. Vtoorbcd Diphtheria 
IVtamu Varc inr Nil. 49-16

i i . Chlorpheniramine
Maleatc 614.77

12 Pheniramine
Maleate 37-34 J77-I5

The prices ot bulk drugs are 
ujader the provisions of the Drugs 
(Prices Control) Order, 1979. F o r  Ifce 
purpose of price control, bulk drugs 
are classified into two Categories 
under th« said Order. The prices o f




